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IN THE CENTRAL 'ADMINISTRATIVE TRIBUNAL

o g

S
. NEW DELHI
N
R.A.71/88 In
O.A. No.  764/88 - 199
. T.A. No. v , T
| DATE OF DECISION € . {j- {3y
' Association 'Engiheering Staff - Petitioner
- - Advocate for the Petitioner(s)
Versus o
Union of India & Others Respondent
- Advocate for the Respondent(s)
:‘?. ) )
CORAM

The How’ble Mr. P« Ko Kartha, Vice-Chairman (3Judl,)
. The Hon’ble Mr. D.Ks Chakravorty, Administrative Membsr,
Whether Reporters of local papers may be allowed to see the Judgement ‘?g)«\

To be referred to the Reporter or not ?
Whether their Lordships wish to see the fair copy of the Judgement 7
. v

A e

Whether it needs to be circulated to other Benches of the Tribunal ?

(Judgement by Hon'ble mr. P.Ke Kartha,
Vice-Chairman) .

The petitioner is the original gpplicant in
DA-?S&/Sé‘uhich was disposed of 5y judgement dated
ST g2,3.1991, Tﬁe grieﬁanbe of the pé@itionar related to
the raéru;tment rules notified on 28,3,.1988, uﬁereby
the diploma holder Junior Engineers had been placed at
a disadvantage in ths mafter of promotion to the posts
of Assistant Enginesr and Executive Enginser, Aftar
going through the records 6F the case and hearing both
sides, it was hsld that the application was devoid of
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afly me:it and dismissea the same, On going throuéh
the R, 8.y We see no error apparént on the face of the
judggment. The petitioner has also not brought out
any fresh facts Uarranting'é'reviau of the judgement,

The R, A, is accordingly rejected.
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(DK, Chakraverty) (P.K. Kartha)
 Administrative Member , Vice=Chairman(Judl, )





